SECTION-II-B
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

PETITION FOR SPECIAL LEAVE TO APPEAL(CRL.) NOS. 6553 AND 6555
OF 2015

WITH
CRIMINAL MISCELLANEOUS PETITION NOS. 13282, 13283, 13284, 13285
AND 13286 OF 2015
(Applications for exemption from filing official translation,
certified copy of impugned order and suspension of sentence)

BHOPABHAI RATNABHAI AALGOTAR & ORS. ETC. .. .PETITIONER(S)

VERSUS
STATE OF GUJARAT . . .RESPONDENT (S)

OFFICE REPORT

SPECIAL LEAVE PETITION (CRL.) NO. 6553 OF 2015

The application for exemption from surrendering (Crl.
Misc. Application No. 6076 of 2015) in the matter above
mentioned was listed before the Hon'ble Judge in Chambers on
20.04.2015, when His Lordship was pleased to pass the following
order:

“The application seeking exemption from
surrendering is rejected. However, eight weeks' time
is granted to the petitioners to surrender and file
the proof thereof.

In case the petitioners surrender within eight
weeks from today and submit proof in this regard in
the Registry within the aforesaid time, the matter
shall be posted for consideration before the Court
within two weeks therefrom.”

It is submitted that the Counsel for the Petitioner has on
04.08.2015 filed proof of surrender of all the three
petitioners(copies enclosed). There is a delay of 28 days in
filing the proof of surrender of the petitioners. The counsel
has not filed application for condonation of delay in filing

proof of surrenders of the petitioners.
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SPECIAL LEAVE PETITION (CRL.) NO. 6555 OF 2015

The application for exemption from surrendering (Criminal
Miscellaneous Petition No. 6521 of 2010) in the matter above
mentioned was listed before the Hon’ble Judge in Chambers on
30.04.2015 when His Lordship was pleased to pass the following
order:

“Crl.M.P. for exemption from
surrendering is rejected. However, the
petitioner Nos. 1 & 2 are granted four weeks'
time to surrender.

In case the petitioner Nos. 1 & 2
surrender within four weeks from today and
submits proof in this regard in the Registry
within the aforesaid time, the matter shall be
posted for consideration before the Court
within two weeks therefrom.”

It is submitted that Counsel for the petitioners has on
04.08.2015 filed proof of surrender of the petitioner Nos. 1
and 2 (copy enclosed). There is a delay of 67 days in filing
the proof of surrender of the petitioner Nos. 1 and 2. The
Counsel has not filed application for condonation of delay in
filing proof of surrender of the petitioners.

It is further submitted that petitioner No. 3 is already
in Jail.

It is lastly submitted that the instant matter has been
tagged with Special Leave Petition (Crl.) No. 6553 of 2015
arising out of Criminal Miscellaneous Petition No. 6076 of 2015
as both are arising out of common order and being listed
together.

The matters above mentioned are, therefore, listed before
the Hon’ble Court with this office report.

DATED this the 21°* day of August, 2015.

ASSISTANT REGISTRAR

Copy to: Mr. Rameshwar Prasad Goyal, Advocate

ASSISTANT REGISTRAR



